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Answers to Questions by Member 
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Mr. Speaker: Mr. Madhu Li;Tlaye. 

Shri Dari Visbnu Kamatb (Hoshan-
gabad): On a point of order. If I 
understand aright, I think the only 
inference· on this is that there was 
some error in the answer given by the 
Minister to a supplementary question 
-on the Starred Question concerning the 
Oas Commission's report. It is 01>-
'lious, as otherwise you would not have 
,!lowed this to appear on the order 
paper. An error has been made, a 
-nistake has been committed, by the 
Minister in answer to the supplement-
ary question. I do not know why 
J)r. 1.obia has chosen not to make that 
statement under Direction 115. But 

does it mean that the error which you 
have recognised after consulting both 
the Member and the Minister remaius 
on the record? The Minister is not 
making any statement ... 

Mr. Speaker: If he wants to make 
a statement, he can. 

Shrl Darl Vishnu Kamath: But you 
called Mr. Limaye. It is there on the 
order paper that Shri ·Jai Sukh Lal 
Hathi is to make a statement in reply 
thereto. 

Mr. Speaker: Yes. 

The Deputy Minister in the Ministry 
of Dome Mairs (Sbri Vidya Charan 
Shukla) : On behalf of Shri Jai Sukh 
Lal Hathi, I bell: to lay on the Table 
of the House a statement cor recung the 
answer given in reply to a supple-
mentary question arising out of &~arred 
Question No. 634 answered iL the LeA< 
Sabha on 24th August, 1966. [Placed 
in Library. See No. LT-7026/66l. 
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I beg to lay on the Table a copy of 

the Presidential Address by me at the 
Fifth All-India Whips Conference, 
Bangalore, on the 4th January, 1966. 
[Placed in Library. See No. LT-7027/ 
66]. 

U-S7 hrs. 
DETENTION OF MEMBERS 

(Shri Dasaratha Deb and Shri Biren 
Dutta) 

Mr. Speaker: 1 have to inform the 
HOuse that I have received the follow-

ing telegrams dated the 3rd September, 
1966 from the Sub-divisional Magist-
rate, Saddar, Agartala:-

(1) "1 have the honour ~o imorm 
you that I have found it my duty 
in exercise of my power under 
Section 167, Code of Criminal Pro-
cedure, to direct that Snri Dasa-
ratha Deb, Member, Lok Sabha, 
arrested by the Ketwali P ,ilce 
Station under sections i47 11491 
364 read with 12QB of the Indian 
Penal Code be detained in Agal'-
tala Central Jail till the 12th 
September, 1966 as he is alleged to 
have taken active part in abetting 
the Commission of offence of cons-
piring and inciting the mob in a 
planned way to resort to '.riulen(··~ 

to de away with the life Ol the 
Chief Minister, Tripura.". 

(2) "I have the honour to in-
form you that I have oUI;d it my 
duty in exercise of my power 
under seciion 167. Code "r Criminal 
Procedure, to direct that Shri Biren 
Dutta, Member, Lok Sabha, arrest-
ed by Kotwali Police Staticn un-
der sections 147/149/364 r~ad ,,~th 
120B of Indian Penal Code b" 
detaioed in Agartala Central Jail 
till 12th September. 1966, 00 he i3 
alleged to have taken active pact 
in abettiog the commiosion of 
offence of conspiring and ;nC'itin;;: 
the mob in a planned way to resort 
to violence to do away with the 
life of the Chief Mioister, Tripura:-·. 
Shrimati Renu Chakravartty (Bar-

rackpore): That means that the charg-
es under the DIR have been removed? 
I do not know what the correct posi-
tion is. 

Mr. Speaker: This is the information 
that I have got, and I could net add 
anythiog. 

Shrlmatl Benu Chakra.artty: These 
people were arrested under the DIR 
Then, the question was raised in this 
House that when it was a question of 
manhandling, as was $tated !:Jy the 
Home Ministry, it was a criminal 
offence, and as such criminal charges 
should have been framed. .We w""t to 




